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CENTRAL ADMINISTRATIVE TRIBUNAL
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pated J¥12J™L..
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Registration N o .
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........................................................... Applicant (s)
VERSUS
mRespondent (s)
A copy ofthe ORDER ....passed by the Hon'ble

Tribunal in the above mentioned case is forwarded herewith for necessary action.

To,
Deputy Registrar (J)

12010*2004
None for the applicant.
The applicant in OA No. 430/2002 has filed this
CCP Wo. 81/2004 for non-compliance of the direction
given XX on 24th June# 2004 in the aforesaid OA. It is
seen from the judgment that the Tribunal has given the
direction on 24th June* 2004 ana no time is given to
implement the direction. I2orraally if no time fraire is
AN niSr3//liven six nonths are considered to be granted for the
J JsOTK. <\ . . . . .
cplWtentetion of the direction. In this case the siXx
lliras are not yet over. Hence, the CCP is premature
& liable to be dismissed. Accordingly, the CCP
dismissed as preirature.
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